THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Ckay. Now, we will take up the Appropriation
{Na. 33 Bill, 2009. Shri Namo Narain Meena, Please keep quiet. Don't make noise.

GOVERNMENT BILL
The Appropriation (No. 3) Bill, 2009

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAYAN MEENA):
Sir, on beball of my senior colleague, Shri Pranab Mukherjes, | beg to move that the Bill to autharise
payment and approprigtion of certain sums from and out of the Consolidated Fund of India for the

gervices of the financial year 2009-10, as passed by the Lok Sabha, be taken into consideration.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Minister, do you wart to say Something?
SHRI NAMO NARAIN MEENA = No, Sir.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, Shri Vikram Verma.
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SHRI SHANTARAM LAXMAN NAIK (Maharashtra): Mr. Deputy Chairman, Sir, | support the
Appropriation (No.3) Bill, 2009 by which, for about 105 services and purposes, certain sums from

the Consalidated Fund of India have been sought under article 114(1).

In my college days, Sir, whenever Budget was presented, to know whether it was good ar nat, |
used to read Palkhiwala's comments ; if Palkhiwala opposed the Budget, | always thought the Budget
must be good. That is because certain elite or people from a certain clags spoke only for that class of
people. He uged to hold a huge meeting at the Brabourne Stadium. At that time, a commoner like
me always used to canclude from his apposition to the Budget that the Budget mugt really have been

good. Nowadays, Rahul Bajajji criticises the Budget and | immediately come to the conclugion that it

must be a good Budget.

Anyway, Sir, this Budget had a human approach. Therefore, the Appropriation Bill also has that
approach. The Budget was community-ariented, rather than carporate-ariented. Therefore, it has a
human approach. Why | am saying this s, one, because of emphasis on infrastructure and, twao,
because of emphasis on social sector. But, if the emphasis on infrastructure has to succeed, then,
the most important part is the implementation part. The delay that is caused in implementation of
infrastructural projects is tremendoug; it is criminal and it is & wastage of maoney in the senge that,
many a time, we have to spend double the estimated amount on infrastructure because of delays.
These delays occur basically on account of the carrupt attitude of those involved. Therefore, withaut
any hesitation, the Government has to invoke all the laws of the land including the Prevention of
Carruption Act for the purpase of straightening those who are involved in delaying the projects.
Secondly, if officers, whosver they may be and of whatever rank they may be, indulge in any delay or
criminal negligence, then strict action must be taken under the Senice Bules and those cases must
be expedited and disposed of within gsix months. If this approach is taken and i1 they are aware of thig
approach of the Government, | am sure the infragtructure delay will be reduced to a considerable

extent.

We know what happens in Delhi and other places. That is why, these are the instances, which |
have given here. When crores of rupees infrastructure is going to come in the next few years, we
have to straighten these lines for the purpose of achieving good results. Sir, because this involves
funding, | would like to come to the demand of the State of Goa far a Special Category State.
Recently, Sir, two days back, the hon. Finance Minister had come there, and we also acquainted
him of the matter. There is & Gadgil Formula under which the distribution of funds is done. There
were amendments in it from time to time, and ag of today, there are eleven States to which the funds
are allotted ag per Special Category norms, Goa had missed twa Five Year Plang. We were under the

Portuguese rule for 480 years. YWe have to cater to international tourists to a large extent. Therefore,
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Goa has to be considered as the 12th State in the category of Special Category States for the
allotment of funds. [am saying this because for the Special Category States, 90 per cent is grant and

10 per cent is loan. So, for a small State like Goa, this facility has to be given.

Then, Sir, as far ag tax concessiong are concernad, it was given to Goa for alimited period. After
some time, they were taken away and the entire industries shifted to Himachal Pradesh and
Uttaranchal. These industries shifted from Goa because the tax concessions in Goa were withdrawn,
AT TR A AT, S5 ETTa S 2l After 2007, it was decided by the then Firarce Minister and
the Government of India that a level-playing field will be avallable; there will be no concessions. Fing,
we accepted that. But, somehow, there was a pressure from your State and ultimately the extension

wag there and today we are in trouble.

MR. DEPUTY CHAIBMAN: Mr. Naik, you should have mentioned all these things in the General
Budget. ... Interruptions ). .. How Goa is. ... Interruptions ). ..

SHRI SHANTARAM LAXMAMN NAIK: Sir, if | go technically, then | can guaote every figure and then
speak on that figure. There are 105 services menticned here and my points are under that.

... (Interruptions ). Yes, 8ir; | can justify that.

MR. DEPUTY CHAIRMAN: You can justify anything, but the Appropriation Bill s

...(Interruptions ). ..

SHRI SHANTARAM LAXMAN MAIK: You see the debate on the Budget. ...(Interruptions)...
That is the convention that you speak on the igsues in general terms also. If we start speaking on
figures, the House will be empty. ... nterrptions)... So, Sir, the question is this, Gea is & small
State. We have got limited land; we have got limited population. ... dnterructions ). We would like
to protect our land. ... Jnteruptions)... We would like to pratect our land. Therefare, we wauld like
to have an amendment to article 371, just as Nagaland and Mizaoram have done. | am asking for this
becauge unless there is a constitutional backing, we cannot have a legiglation to regulate land
fransactions. Thig g very vital for our growth. You may not gsee what is the provigion for it in the
Budget. Unless we do that, our land will not be pratected. The same question arises in regard to
migrants. | am not opposed to this thing. But, we have got a population of 14 lakh and 3,700 square
metres of area. If two lakh migrant people come to Goa every year, then, how will we cope with 117
Where is the infrastructure for it? We don't have power; we don't have water. So, these are the

questions which should be seen from that angle.

Sir, ultimately, the officers of the All India Services who are there in Goa have to help the
Government in implementing various schemes of the Budget. They have to help the Government in
adviging in each Department how to go about. These people of All India Services go to Goa for two
years. We call them "briefease officers’, because they just enjoy their posting there for two years,

their family remaing here. They would like to come here for weekend ; go there on Monday, and they
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do things like that. They are not interested in any project of the State. They don't advise the
Government properly about the various projects of the Government of India. They do it because they
know that they are there for two-three years. They are not committed to the good projects of the
State. They are not committed to any praject being implemented by the State of Gea. They don't
give any advice. Not only that, Sir. The most important task which they have to dois to bring In the
achemes of the Government of India to the State. In order to bring in the schemes of the Government
of India to the State, they have to study those schemes. They have to find out what those schemes
are. They don't take ary initiative, Sir, Therefore, we are asking now for a special cadre of Al India
Services for Gea. Unless we get a special cadre, the Budget provisions for various programmes and

all other programmes cannat be effectively administered.

Secaondly, Sir, we have demanded before the Finance Minister when he came to Goa and held
discussions with our Chief Minister. Our Finance Minister with our Chief Minister has announced a
sea-link project from Dauna-pala to Panjim. It ig a big adventure, for which we will require help from
the Finance Minister. The Finance Minister was kind enough when he came to Goa to announce that
he would render the necessary help to the Government of Gaa in having the sea-link bridge, just like
we have one in Mumbal. Though there may be less traffic on this route, but it would be a big tourist

attraction for those who vigit Goa.

Then, | waould like to submit cne or two points. Ag far as education is concerned, today is the
world of internet, electronic medium. Those who give education on computer literacy are charged
service tax. | do not think on schools who run secondary or higher secandary classes the service tax
i levied. But, if & computer literacy institution educates in computers, it is charged service tax
heavily. | think, the Government should recongider and encourage such institutions. At the most, you
can rate the institutions becalge g0 many institutions are mushrooming. You can grade them and

good offer can be given this facility.

Sir, as far as the income-tax is concermed, | would like to make a small suggestion. Currently,
there are no time-limite prescribed for the digposal of rectification of applications for orders giving
effect 1o appellate orders. The Act needs o prescribe time-limit Tfor the dispozal of rectification of
applications for orders giving effect to appellate orders. Secondly, currently, all refunds from the
Income-Tax Department are issued manually and this can be time consuming and requires congtant

Tollow up with the tax autharities.

Sir, as far ag depreciation is concerned, traditional definition according to old economy for
depreciation is wearing out of capital and it is not relevant to [T products as these never wear out,
they just become obeolete. It ig, therefore, strongly recommended that the rate of depreciation on [T

products be increased to 100 per cent from the exigting &0 per cent reflecting the true active life. This
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will indirectly subsidise the cost of [T to the corporates by at least 14 per cent and lead to
consumption of additional one million computers created in replacement and ensuring investment in
cutting-age technology. This is required becauge they do nat wear out, they just become obsdlete.
Therefore, depreciation concept, as far as computers are concerned, should be given rethinking.

Thank you very much, Sir, for the time given.

SHRI MATILAL SARKAR (Tripura): Sir, thank you, | have some observations in regard to the
Appropriation Bill (No.3), 2009, | would like to invite the attention of the hon. Firance Minister, on
the observation, to clause 3 of the Bill. It is stated that the sums shall be appreciated for the services
and purposes expregsed in the schedule. | will gpeak on clause 3 in regard to the items of the sums

=sought for here.

Sir, coming to the agricultural sector, we have seen in the annual repeort, it is stated, "The
production of wheat, coarse cereals, sugarcane, pulges = decreasing year-to-year,” It is
decreasing. On the other hand, cash crops production is increasing. So, for the export benefit, cash
orops are being produced in some areas. As a result, what happens ? There = & shifting of cultivation
from foodgraing to cash crops. That ig why, we are becoming dependent on the other countries in

regard to wheat, coarse cereals, pulses, etc.

2o, what iz the aim af the Government to revive this sector go that we may not depend on import
for our day-to-day food and cther essential commaodities? Sir, what is seen is that the import cost
wag about Rs.30,000 crores in the year 2008-02. If we can divert this amount to support the farmers
in respect of irrigation, in respect of giving them credit flow at the rate of 4 per cent interest, as Praof.
Swaminathan recommended and i we can do it, then our farmers would be able to produce more,
they would be benefited and at the same time, production waould go up. Why do you not reverse
this? At the same time, for not doing this, what is the plight of the farmers? Sir, every year abaut
16,000 to 17,000 farmers are committing suicide. There are two main reasons for these suicides by
the farmers. Ore regson ig credit flow. They are nat getting institutional credit flow from the banks
and other financial ingtitutions. They are not getting it. They are rughing to the maneylenders. What
about the moneylenders 7 The maneyenders can get loans fram the banks and they are giving lcans
to the small farmers. 3o, the rate of interest is three or four times high. This is way the farmers are
destined to commit suicide in some areag of the country. Sa, why care has not been taken to see
how we can combat the farmers' suicides. Coming to ltem Na. 16, PDS, Sir, our demand is that PDS
should be universalised. There should be no difference in providing food and other essential
commodities. Sir, what happened in the Budget ? For the BPL, it has been reduced from 35 kgs. to
25 kge. | am asking the hon. Minister whether he g advising the poor to remain half fed because you
are reducing it from 36 kgs. to 26 kgs. You are giving at Be.3 per kg., that is right but you are

reducing the quantity. f somebody requires 35 kgs., for 10 kgs. how much he will be spending you
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can easily see. Ultimately, they are not getting food at the lower cost. They are not getting it. You
maintain 35 kgs. They are to pay more, more than what was necessary in the previous time. Sa, this
iz not helping the poor. Sir, price hike iz one of the most important things. | am sorry to say, Sir, we
have seen NDA and we have geen UPA, nobody 12 worried about this price hike. It is skyrocketing.
What is to be done, | do not know. Sir, | am giving one suggestion. If the Government Is ready to
supply 14 to 15 esgential commodities at the affordable rates through Fair Price Shops | can challenge
that the prices will come down. | do not know whether the Government ig ready to take this
suggestion. They should digtribute 14 or 18 items through Fair Price Shops at affordable rate. Sir,
now | come to the ltem No.80 about NREGA. While discussing NREGA and the sanctioned amount
that the Government has sought in the Bill, | am to mention about my State, the State of Tripura. As
regards the completion of the projects, we stand firet. In the whole country, we stand firet. As

regards the quality and other things, we stand second.

S0, | have the legitimate right to comment on NREGA affairs. Sir, here far 100 days you are nct
keeping provisicon. The provigion you are keeping here comes out to be 39 to 40 days per labour. S0
what about the Act? The Act was for 100 days. You are not keeping provision for 100 days. Last year
in Tripura we have gone up to 62 days. That is becalge the money was not received on time. My
State Iz efficlent enough to spend 100 days’ comporent also. But, that was not available in time. That
is the thing. Sir, my demand is that there shaould be 200 days. You amend the rule and make it 200
days. You are praviding 100 days. What about the other daya? Where will they get work? ...(Time
bell rings)...

MR. DEPUTY CHAIRMAN: You have only two more minutes.,
SHREIMATILAL SARKAR : | will take five mare minutes, Let me try.

MR. DEPUTY CHAIRMAN: No, no. | have been requesting the Members not to make it a General

Budget discussion.

SHRI MATILAL SARKAR: | would like to bring to the notice of the hon. Minister one very
impaortant issue. In my State, the State Government of Tripura has taken a decision about a
programme called the Urban Employment Programme for the poor of the urban areas and this is the
firat of ite kind in the country. It ig already In force. It ig called the Tripura Urban Employment
Programme. The slum dwellers and other poor people living in the other cities deserve benefits like
NREGA scheme. They also deserve this. But, in no other city in the country it is invoked. In our State
we have started it and, | thirk, in all other cities if the Central Government takes the decision it can be
spread to all other cities. Sir, only two pointg | have to mention about the Right to Forest Dwellers.
This is g very commendable Act which we have passed. Aready we have started. We have already

given pattas to about 60 per cent of the foreat dwellers. There was election and the rest 40 per cent
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we will complete soon. The problem is about three generations that you have mentioned in the Act.
They have to give documents that they are living there far three generationg. Sir, the tribal people,
the primitive people did not bather for documents. They are living there. They are enjaying and
making use of forest for themselves. That was the custom. If we ask for the document, from where
will they give it? From the kings' period they have been living there. So, this is the thing to be
followed liberally. | think, the candition should be relaxed on the point about the three generations.
That should be substituted by some other suitable criteria. Sir, in Tripura, there are not only tribals,
there are non-tribals algo. Indira-Mujib Pact says that, " All those refugees who entered India prior to
March 25, 1971 will be allowed to stay in Inda. It iz clearly written in Indira-Mujlb Pact. So, if you
impose "three generations” that will be an injustice to those who came before March 26, 1971. So,
that has to be locked inta, They are refugees. They entered into forest. They maraged to live there
for bread and butter. They had to rush there for fear of life. They had entered inta forest for fear of life
at the time of partition of India. For these two reasons, the documentation criteria have to be relaxed.
The last point iz about the Sixth Central Pay Commission. Sir, the Gavernment has accepted the
recommendations and implemented the same for the Central Government employees. But, at the
same time, the State Government employees are nat getting this benefit. Sir, the State Government
employees and the Central Government employees are purchasing commodities from the same
market, residing side-by-side. But, on the one hand the Central Government employees are getting
the berefit of the Sixth Pay Commission and on the other the State Government employees are not
getting it. So, Is it not the duty of the Central Government to look after them also? The State
Government may not be having meoney. What share are you giving to the States? Sir, in the NDC
meeting, the Chief Ministers of States unanimously demanded that the share of the Central revenue
should be raised to 50 per cent to the States. Now, you are giving 25 Percent or 22 per cent, not

maore than that and keeping the rest with you.

MR, DEPUTY CHAIBMAN! Mr. Sarkar, you have to conclude. You have taken a lot of time.

Please, conclude.
SHRIMATILAL SARKAR: |am concluding, Sir.

Sir, the Report of the Sixth Pay Commission should also be implemented far the employees of

the States and the money should be given to the States accaording to the demands.

With these words, | conclude my speech. Thank you.
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SHRI N. K. SINGH (Bihar): Thank you, Sir. | am conscious that The Appropriation Bill has
already been pasged in the Lok Sabha and it has come to us for some broad discussions on the

framework of the appropriations, which the Finance Minister has sought from us.

At this stage, Sir, | would just like to propose four or Tive suggestions for the conglderation of the
Firance Minister, which are more in the nature of institutional reform, in the manner in which
expenditures are compozed, expenditures are evaluated and the entire budgetary process g

conducted.

Siry my firet suggestion ig that the Finance Minister himself i guite conscious of the fact that large
public outlays require soruting of the guality of these public outlays, Ina manner which is concurrent
and a manner which ig independent. In the document which the Finance Ministry has circulated along
with the Budget document, they have circulated a document an medium-term figcal initiatives. In the
fourth section of that medium-term initiative, they have proposed the constitution of an office of
Independent Evaluator at an arm's length relationship with Government. | urge the Finance Ministry

to act guickly on s own suggestion and to create an office for Independent Evaluation so that this
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House can have the benefit of evaluation from an independent source an the quality of where large

public outlays for which they seek our authorisation.

My second suggestion, Sir, ig that | had in this House brought to the notice of the hon. Finance
Minister that the present classification of Government accounts remain in a state of calossal mess.
The artificial distinction between plan expenditure and non-plan expenditure, between revenug and
capital expenditure is something, which needs to be hdistically visited. For instance, Sir, we are
often told that it is Government's objective to bring down the revenue expenditure significantly in the
next two years, but perhaps Government themselves are conzcious that large devaution to States on
health and education is something which comes on the revenue account and the multiplier benefite of
what happens in education and health have long-term benefits for the economy and, therefore, does
not automatically follow that old revenue expenditure is ab initio something which we need to curtall.
So, i, this reguires a re-visiting of the classification of Government account.The issue of plan and
non-plan is something on which this House has deliberated earlier and maybe the Finance Minister
can give some thought to the constitution of & Government Reclassification Committee with the
former CAG which can have expenditure and others to look into classification of Government

accounts.

My third point, Sir, is that it is about time that the Ministry of Finance begins to refarm itgelf and
that the Miristry of Finance begine to refarm the RBeserve Bank of India. In fact, without wanting to
embarrass the Prime Minister, | would certainly like to bring to the suggestion that in many
discussions and in many speeches which the Prime Minister has made on earlier occasions befare he
wasg Prime Minister, he talked and mentioned that the most unreformed institution of the Government
wag the Reserve Bank of India and one of the most unreformed institutions was the Ministry of
Firance. Whereas the Finance Minister and the Finance Ministry have talked the paradigm aof refarms
to others, this is one of those things in which one can say, 'Doctar heal theyself first.” And what kind
of a change on the Reserve Bank, am 1 suggesting? On the Reserve Bark | am suggesting two
important areas of reforms. The firet, Sir, s that there iz an inherent conflict of interests when the
Reserve Bank, apart from fixing ite monetary and credit pclicy, is also the principal portfolio manager
of the Government. It is the investment banker of the Government. There is an inherent conflict of
interest between the Reserve Bank functioning as an investment manager and the Reserve Bank
functioning also as a credit monitoring ingtitution and determining the foreign exchange policy. So,
that s the first area where 1 thirk there is a conflict of interest. That may entail, of course, the
creation of an independent debt management office on which there is now suflicient literature and

experience available.

The other area of reforms of the Reserve Bark ig, all over the world pecple have regarded that
the functions of the Central banker must not be mixed up with the functions of the Central banker

doing the supernvision of individual banks. Al over the world, Sir, people have created an independeant
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Banrking Regulatory Authority. They have treated it an armg length with Central Banker which acts as
g kind of an independent survelllance instrument to again avaid an inherent conflict of interest
between the functions which the Central Bank is asked to perform and these two functions which |
have mentioned, namely, the portfalio manager function and the function of micro supervision of
banking resporsibility. The Ministry of Finance iteelf, Sir, in terms of classification of these three
Departments — Revenue, Expenditure and Ecanomic Affairs — needs a re-think if we are ta really meet

the more complex challenges which lie ahead of us in the management of aur economy .

My next point, Sir, ig that since the Finance Minigtry ig keen on moving towards greater
fransparency in budget-making, | would urge them to congider the adoption of the OFECD Budget

trangparency mechanism.

What does this mechanism entail ? It entails that Budget is not a surprise. It is nat one fine day,
when something is unravelled. It is the people, public policy makers, think tanks, and, perhaps, the
Parliament is engaged more decisively in the formation of the budgetary processes. This entails my
final point, that peoint is, Sir, to improve the quality and depth of Parliamentary oversight into the
Budget-making process. Al over the world, Parliaments are engaged at different stages befare ideas
take g final crystal shape. Wauld, for instance, the Finance Minister congider taking this House and
having a sneak preview of what the economy look like, let us say, in the Winter Session of Parliament
by bringing a mid-term review paper which would you enable us to have g better grasp instead aof
being confronted with a surprise? Improved Parliamentary oversight, Sir, is another area where |
think the institutions need to be reformed. | brought to your notice, Sir, the need for making
ingtitutional changes, the need for some far-reaching reforms in the working of the Ministry of
Finance and in the warking of the Reserve Bank of India. The Finance Minister has put, by having this
huge outlay, hig trust in money. | hope that we can trust the money in the nature with which these
large public outlays have been entalled. And, these cannct be achieved urless some of the

underlying institutions are reformed mare fundamentally. Thank you, Sir.

S AT fREe (ST : STWETART ST, o771 ST Qe @1 i o £, T9H 9IRG GReN 6
total 304,32,56,88,00,000 $UY (<9 T 9N ©Yd, T4 oRE, T90 HIS, AT o v09) T
T T T TR BTS2l 1o 1 % 915 W 29 91 BT goic Wil o1 9801 <11 Y21 2, b= &
ST S ST G T facity R 12T, 98 B8 S o W@ 2 o Sae TE S, S eI
ol 4 2, %] faciities Trerlt 511 <21 £ SSEIW F Y 6th Pay Commission 3 -0 &1 &1
e e T, SRSl Highest salary o lowest salary &1 o1 %, GLEAR e REZAES 1T Il
o EX TEIE, A ST, S poor family T 21 8, S BIR-ART Aiee] Ha] &, S0 forg fT a8 v
AR £ &R ST highest salary &R TS TRC T 811 &, 9910 o1y oY 18 U wifhe a1 9T 21 g3fern
TE S g 39 2, T9 TN GNGN B BN B 91EY 91 This gap between the highest-paid

person and the lowest-paid person gap should be minimised. EFH—CF 95 29 F e EF a8 o
e T Hivtaed 79 2, 91e R ivieed B, ufsis Y disigey 21 a1 ars i Hieaey 2,
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S Ty b g o IRaR = 37971 We @ 1] 1541 2, (ST displacement AT &, S71e] a7
T resettlement T gaT1 81 @RI 5,00,000 W 37216 TRAR o1+ displaced B €, @ifes Gwien] a7
T TBgET # resettiement 781 8371 21 THD Tokl B A1 13BN o Tepe¥ A1 SiTTel H Y21 g&al
T - S T A g 2, 7 3@ 2, 7 21 S U =1 %] e o (6 31 B8 2ol WiAd avalable
T 6 T T8 NS 2| THY o1 6 42 I 918 3 Appropriation Bil 7 1 F9I€ # ST
T T resattiement Y1 BT GERT & & [0 $5 0O S @2 AN T2 @ FT I £ 75
TS T Bk (677 HIRe GReBTY = o a1 6 1=l 5| [B5=al H developed States 5 211% poor States 2
S IS U TG T B, FRES U TR IS B, IR g T vy 21 39 el #H e ael
IR 1 S¥E W IR @ & o0 &0 9 B9 g9ie & weret Wil g a1fEy, Sk gre B e
2 1% 1 Ioet 11 B, S9®] 991 F1efdl © 1% o1l aercplane F W4 &, ¥91%] 312131 This is the bad

economic gystem of the Government of India. We should rethink about it, and, if it ig possible, it

should be reviewsd.

ST Helsd, 34 el e % I3 P States, mineral resouces T richest %, EIC]
economically poor Bl B! WHN SR gsl?ﬁ%\', Tk TRAN displaced 2 %5 2Ifeh T =% mineral
resaurces aﬁ%ﬂ?ﬁﬂ Eﬁ?ﬁ%’, THRT respective States F1 ﬁ'ﬁ G %F;’ il th*ledl TR TNHN = T
%, gz eld ?I ?R'-Iﬁvﬂif 9 =2 ¥ mineral resouces %, ERE cperation f[, =T exploitation ¥ STRT
Hiset® aa—cﬁ%‘ afe g displaced B 8l 781 &1 ¥ WIE Bl %\', g1 DT drinking water source WNTe
@FW %5 ervironment hazards @ﬁ %\', fep=1 <1 respective companies Al Yeg WeN %5 1 Ud
IETeT Wi &1 el B o 1970 Sk UTH P15 solution BT 2| THIAY T R # HIRT YIHR B
I =R

0P 918 W e} FEe g 2 % & o d wea & - anfyanft 2, deee erew el
Yeee gl B, TN TNE o Y 129 dieees URaT H ¥ &, IE Ysges UNaT Se freeT et
2 Tp 918 9% oT 59 SW T =Y, 79 O 2AE ] R T2 N AT WS primitive gropus B, 9915
o WHIST 2] 2, S WM b (7 $5 Fawd] Tl &, T ¥a+1 & oY 9 2121 & @M B¥ RIe
nomadic\ife@?ﬁ%&ﬁ?ﬁﬁ%@ﬂwglWﬁwmmmqaﬁmﬁmlﬁ
TE & 1 Yregee UNATS 2 3% 981 ¥8+ dlel il primitive groups 8, S1® oY 9912 H TS o <1
oft BT 711 8, 98 98 @8 21 99 URYT & Saeude & aR § Sig WRE ANp e ave 9 Wik,
T S 1 TT TR B Hehd] 21 AT 9% 11 S R 41 ] 12| ST 91, 11 3 ¥ U 311 res! &b
DR TR SN &, AT S ETell T2 B1 715 2 [ S8 1 B H 955 93] &1 2| SIS 9k Tenr
I TTE TN H G Je7 2N S | [EAE W1 g1 5871 g=a7s)

MR. DEPUTY CHAIRMAN: Now, Mr. Rupani. You have eight minutes.
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7 T AR BN (PRI  SURHIIR ST, Fau T8l 91 9 719 HAEqH W WRBN 6] o
TTed g 16 o9 19 9 ¥8 2, 99 weTeEe ] S | Uep gexey | aa o1 @ s 4 A sl &
HRE 1 1 Sl BTl 5 U1 §aTT 2, URDIR T+ o5 915, SUb| 6F a9 T b (G el &1 8 KT BaH
TS 21 100 571 20 P 7 P2 S/ BH HTT IS, Sk Ul W1 & ANHTTOT H 5Hh
ARV BT Sooid T2 5 2, UOTE FES b1 gole Wi A 1 56 aW A b T 9% T A1 2

3771 BN T81 goil &1 B 2, S0P IR 86 STeHE e HY U ol To 99 14 J81 T 8y
IR g2 29 % SeTE ¥ o, gU [T IY SUERT &R & &R 29 A HIe £ T 98 U9 Swiss
Bark ¥ F21 AT T2, HAer 59 o1 # S8 a8 H $8 0] 151 81 91 =18 3 e = a19e
2, J e R ars el vl g, o e-grella 5 a1 21 S0 e J 4l oy #1831 ded
AW, T EAR TR AN |

Y AN A HHARGT D1 BS I TN & Gl 5l 9o A gig B 2, 39 gig P BRI ¥ oy
ERI IR B S0 92 7491 B, T T2t T4 55 1 FHATNA] F1 5 do- 3MaN F1 o4
T2 2, T ratural course 3 W g1 & THOTT 98] EHT0E % W8 2 N SWETRN 90 WHNI A
S TR # T fY e ) 2 o o1 399 AR @R g6, it vl @) ol e g 8, 98
5 A &, THIe W ] 1SSl S ATHR AR ERA b (o 08w He s Fre ey, Tt et
FARTAM

G T B BTN & o I1e 2] AE9TS 9] 92 &1 9hd f 747 21 01.07.2000 9
22 =@ ELY. FIFd 2, 98 7 2o e aiieyl U8 e 1 e aneal & fSATE 8, Shiey S
VY. U w1 AT, TUAY BHRT O HF ¥ SUG] WD B g 1 HHATND 6l a1d I
L. T ey

W@%’Wﬁﬁﬁﬁﬂﬂﬁ@aﬁﬁ‘?%ﬁﬁlGﬁéﬂﬁinfrastructurem?ﬁaﬁ%,wﬁw
WIS T SHTE] 207 7] FMeQ| T ¢ 61 AepTY 3 ad 5271 271 16 2009 T B¥ 9% 3 oTell gR1), 39
Mg H 1R, @ifee g% av A o1 Retell 2ri Aifee oot 9ig aut 3 iy AReR 1 el &1 <l
TeTEA g@ TEy o7 AR R W @1 2009 7 X1 BRA] 1, 379 T8 A9 2012 FT G BN T2 2
Wﬁ%ﬂe{ﬂ BTN T H without interruption T St foTell S 5121 W18 Wi $1 am=el & 9%
I3 %1 P I8 Ugel| AvUh 2 1% 89 Mg 3% 8% °R A [Aeiel| 211 39 N 4 a7ed ave o Wewrs
2T BU Y 2 &4 ol 1 Sl a1e o W & o 2012 # 21T, Wit o §I0e Sr€ @ &, S 5 H
o TaTe! et of et 31 47 &1 criteria o1, 98 9T &9 1 2 &) iive &1 51 anefa
e 7, SO 5 g o WET R 9 T real H fiotell 7 952N, 99 9% SAR AT SRR S
&% =9 faoTelt & oER UY <11 9161 99 TefE & 1ed 2, 98 T2 ol O of Y T g S
DI 2, TR | H1 20 o2 OV U N1 5] B US| g (oY 3 HeR 9o Tiey AR g9e
?\TLF %KI VY &1 gy ?TsFﬁﬂT%Q\ ST fasteft &1 generation g power manufaciuring %, EER'
B9 o7E3 ] AR U PR IR NG AT 2010 Tk B G H AT, B A H [etel B TR, 99t o
Wraete # wiag™ S ¥ wa= Tifay
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BH el & IR H 91 B & 16 uis v H €faes Sy, U8 29N S 2 o o9 €Ty
Ta # 2T 21, GEl S e e P, gargal @Y T2 w2 o Sleey 261, 918 98 vl
sy Slged & fory o BRfeR] o= amfay, g8 |1 e TavHe & (999 8, ol 97 diered
B & fofy o STaed @1 ) g H aresT o) e 9, 996 a7 o) arsd ) giown 1, €y #1 98l
TE 1 g=I1 BT, U1 WIS 5@ 2R, 941 Wl TG H Sleed W8 A g wele TEari B
e gl Frertll SUiey & /1961 § 3 20 1o 8 9 5 WIige 89 v+ 91isy) el 81 o
Sl e £ o Peee HIT SR Totard Rigel $1 Sl g §¥ 2, SUD | A B b 1o a8l T e
ity g anfan) RS gie SR g ge S e ey o adie g | St
e B AR

ARG Y, AN I[WNTE &) a1d Y, 91 319 8 @1 gAN uEl 9gd 991 R g & ok wigTR
H ofelT S Toly HRTER 21 T8 918% I 11 219 3l 2 Sl &R+ & [0y, 99 IR IH ehl gA 1 o2

&, S0 R wRYe = =fen) 959 Wiel U &H o g fEHie @R %2 2 3R R frea o B afd
RS ZAN 221 9 a4l 92 Hhel 2, 99 SHh ! ST EH SR IIHT B

TN, ORI AR HERTE A 511 BRI 4 o &, 981 Uoe T 9T ¥, §1d Rewas
St o TS TSR 9, 99§ S BRiIRISE §6T 9% ShRA So ST 2ol &, I ATy ol
ET| AR, T 7 2 =91 # SR &1 9 1 24 % o) Fer T S 351 A1 Soa off,
FHF BRY 98 e & Bee ged 2, safey o9 dithe 8f dwir & dv g =21 Sw
TMeQ| 98 PliTIRid aHe 3TF e, SUTY 77 401 IR H <l §770H <o eIl 141 &, 98 a9«
@Tﬂﬂﬂ%’@ mw@mm%ﬁﬁ @éﬂﬁEvenimg Courts ﬁﬂﬂ%ﬁl a1 1 courts &
Q@WWW% m@é@ﬁaeming Courtsﬂ?ﬂ?ﬁﬁﬁﬁ%’@l WWWW
Pl T Ferdde initiative of, S 30 geie Wifeei= a3, Tl ead fedie 21

2} 1 AREr for ;- e sawats S, e unitneE e @) o dee d Rawri de
R &1 & Tofy e fepan 121 2 9X ) SRl aoie @) 9gd 4 A g ot #3111 3 sare @
%01 2, S By 9 o0 5oy d I7: RU$eH & (@0 AN 99 S0 9] 811 2N Bg=
Bferees wad Hag 24

wgigy, fafret darerdt &) feaigst & Rreflier & of arer-arem darerdt & 3y ameo wewt=
ST 4T queries I3TE 2T, I ST TR B (o Y 21 AT 56 g9 A TS ATgHE ]« o0 fae™
I | 1 W] AR Y 2, W] A TR £ &) IR WReBR g1 1 [ G Tels
S VET S, S A GEw] F g2 ofde 1 2 T Senl SienieIE WEl 21 9uie ee el
STET T I 2, 2Rt AT 7, oifte Sud dfenie 98 &, e R wel 81 ol aiftm
afeh foes fofy 98 B, S| SUE! o9 989 - 996! 39 919 § § guia: wewd 2, offhd g €18
T8 Y AR S TR b AR Jarer 39 Siei Bl oI MRS e & g9 9el W 1§ oY
IS AL I 3erie H El 2
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oI finw oft -9 71 20 9 &R Wit Aeriig Wewg 9eT-are & 1 o 21 7 =9 ot o
T TS g & H I g A AN Y TRE-NE 1 Bk e 8 16 implementation H E1 7 @al
DI B &, IO QR 2501 ST DAY - T AT P14 BT A1RY, T TS Bl T SR
ET%Q\ WWWW? 3[, delivery mechanism ESEEIRIES implementation E—S‘\T‘S’?, B T
50 21 IR MRET & Ty Isgufy Sit 36 ST 7 ombudeman T S99 &1 a1d w1 T 2
i TErER &1 1 RIBTHd Bl 8, 6! gud ge (5] 1Y 3R U AISHY e aRih ¥ o9 el
%ﬂwﬁ %W#ﬂﬁ%ﬁéﬁaﬁﬁw ﬁ?@%l fﬁﬁsoruﬂmy of the outlays - ?TS’EHH%IW
WEN 2 6 <11 4T outlays & STE T scruting 21 T 5207 71, T @ A1 141, I T @ goll, T
é‘@T S| ?;‘T-I?ﬁ T BT classification of Government accounts, reforms in banking in general and
Reserve Bank in particular Sﬁ?adoption of trangparency in Budget-making. e e 113113%\'\ EL
R EAR] HAT AR N o 91 0 TR Sf Wk 1 20 SeTd] o] Havdl H w8 YETe [anl
1 W e [T 1 19 IRTR TRET & N H YRId [0 2, T A5 9 g % aN A R
By 8, fagd 9e & ar |, TE0T & IR 4, smrey ok Rewi & 9v 4 g 7y 8 sl ver
NREGA & gV H, Sixth Pay Commission & a8 H 3R RTeTE & o160 I v & a8 H 41 g1 [y 31
H afer] Terzamy foraren & o5 271 Wa U8 rfare! 21 ofIR e~ et offdes 4 # of Vel B, 9uH
Y A1 e &R Heeaqe! R =ieh ey S S Feey, g3l & Wil & oI oTR B &Ral
%’ﬁﬁ TP conglder TR return TR T HH Tl

=it SRR T (ST : WY, WA S A TR SRS B 91 TN 21 . (S aET)...
MR. DEPUTY CHAIBMAN: Now, the guestion is:

That the Bill to authorise payment and appropriation of certain sums from and out of the
Cansclidated Fund of India for the services of the financial year 2009-10, as passed by the Lok
Sabha, be taken into consideration.

The motion was adopted.
MR. DEPUTY CHAIBMAN: Now, we shall take up clause-by-clause congideration of the Bill.
Clauses 2 to 4 and the Schedule were added to the Bill.
Glause 1, the Enacting Formula and the Tille were added fo the Bill.
SHRINAMO NARAIN MEENA: Sir, | beg to mave:
That the Bill be returned.

The question was put and the motion was adooted.

SHORT DURATION DISCUSSION

The increasing obscenity and vulgarity in television programmes bsing
shown on differsnt channels against cultural sthos of the country

MR. DEPUTY CHAIBMAMN: Mow, we will take up Short Duration Digcussion on the increasing
cbscenity and vulgarity in television programmes being shown on different channels against cultural
ethos of the country. Shri Ravi Sharkar Prazad.
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